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The Lok Sabha met at Eleven of the
Clock.

[Mr. Deputy-Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Dispute over Ownership of Border 
Villages between Assam 

and Maghalaya

*711 SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether some border villages
have become a matter of disputed
ownership between the Governments
of Meghalaya and Assam;

(b) whether some “volunteers” were
recently sent from Meghalaya to occu
py Garo-populated villages in the 
Goalpara and Darrang Districts of
Assam; and

(c) the Government of India’s 
efforts, if any, to normalise the situa
tion?

THE MINISTER OF HOME 
AFFAIRS (SHRI UMA SHANKAR
DIKSHIT): (a) The boundaries of
the two States Assam and Megha
laya, have been determined by Par
liament in the North-Eastern Areas
(Reorganisation) Act, 1971. While
there has not been any dispute over
ownership of border villages between
the Governments of Meghalaya and 
Assam, demands have been made by
Garos of Kamrup and Goalpara Dis
tricts of Assam and Garo National
Zonal Council of Action, Assam for
transfer of Garo-inhabited villages
from Assam to Meghalaya.

2
(b) Government do not have any

information of “volunteers” being sent
from Meghalaya to occupy such
villages in Assam.

(c) Government of India are
maintaining continuous contact with
the State Governments of Assam and
Meghalaya who are taking necessary
measures for maintaining peace and
order. The Chief Minister of Assam 
has also given an assurance for the
protection of the rights of linguistic
minorities in Assam.

SHRI INDRAJIT GUPTA: I am
rather surprised at the reply given
because the newspapers even today
and yesterday carried headlines:
“Border dispute: Meghalaya- Assam 
police face to face at Longpih.” I
have no time to read out all the things
which have appeared. It saya the
place I mentioned is a border village
and it is evidently being disputed by
both the State Governments in so far
as both had sent their police forces to
the same area. I should like to know
this. May I know whether the Megha
laya Government directly or through
the Garo National Council with the
tacit connivance of the Meghalaya
Government is demanding transfer
from Assam to Meghalaya of an area
comprising 762 sq. miles in which 318 
villages are involved with a Garo
population as claimed by them of
85,000 and odd. It is in the Goalpara-
Kamrup d istils  of Assam. Is the
hon. Minister aware that since Janu
ary there have been a number of
clashes in this prea, demonstrations,
arrests and even police firings, lead
ing to deaths and so on? Is it also a 
fact that the immediate provocation
for this is the introduction of Assamese 
as the medium of education in the 
schools in those areas which are inha
bited by Garos and other tribal
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people? K <30, Sir, 1 would like to 
know, in view of the fact that 1 
gather that Assam has got similar, 
what one might call, bounisiy 
putes with Mizoram, Nagaland and 
Arunachal Pradesh also, and in view 
of the sensitive nature of this area, 
whether the Central Government is 
going to take any initiative to see that 
a peaceful settlement is brought about 
through discussions between both the 
Governments under the auspices of 
the Centre?

SHRI UMA SHANKAR DIKSHIT: 
Sir, I am not in a position to say 
whether Meghalaya has instigated or 
encouraged any sections of the Garo 
people in Assam to agitate for a 
merger of certain areas. The number 
of villages mentioned by him is 
correct. But, as I said, this matter 
has been raised and the Garo National 
Zonal Council have taken a stand and 
they are pursuing this matter. But, 
Sir, I also agree with him that there 
is need for action and we should not 
aUow this emotional situation to 
escalate by making it worse. The 
difficulty is, Sir, there is no such 
compact area contiguous to Meghalaya 
and £hk question has been considered 
more than once in depth and it was 
concluded on merits that such a trans
fer would create more complications 
than solve any problem. More lingu
istic minorities would be created 
by transfer, along with Assamese- 
speaking, Bengali-speaking. Hindi
speaking, Garo-speaking and other 
people. Therefore, it is not as if it is 
a simple legitimate demand which 
can straightway be accepted and that 
Government is being unnecessarily 
unreasonable about it. It is a compli
cated problem. Emotionally, it is 
correct to say that Garos are agitated 
and I think this matter does require 
special attention and I think we shall 
try and see what can be done about 
it to diffuse the situation.

SHRI INDRAJIT GUPTA: If it is 
really a question of agitation against 
the introduction of Assamese in these 
schools, I presume, Central Govern*

ment can see to it that the Assam 
Government gives certain assurances 
to the linguistic minorities. But, I 
want to -tfraw his attention to another 
news-item, appearing in the ‘Hindustan 
Times' of 31s March, where it is said: 
‘The inherent contradiction implied in 
the concept o f common Governor is 
responsible lor complicating the pro
blem’. 1 woulfl like to know from 
him, though What be has said is tech
nically correct that boundaries have 
been fixed and settled, whether fee is 
aware of the fact that the Governor, 
who is the same person, Governor of 
Assam and Governor of Meghalaya is 
making diametrically opposite and 
contradictory statements in his 
addresses to the two Assemblies, which 
is a strange thing. Inaugurating the 
Budget Session of the Assam Assem
bly, the Governor said:

“Although demands had been 
raised from time to time for inclu
sion in Meghalaya of some strips of 
area near the border of the Kamrup 
and Golpara districts and Biloeks 1 
and 2 of the Mikir Hills district, my 
Government consider that in the 
light of clear and unambiguous 
decision of competent authorities in 
the past, there i® basically no scope 
for any transfer in tbaft regard.*’

The same Governor, in his address to 
the Meghalaya Assembly, says:

“The border between Assam and 
Meghalaya and certain sectors has 
been a subject of controversy. The 
border in the Jaintia and Mikir 
Hills sector is the scene of continual 
tension over the years and a settle
ment regarding Blocks 1 and 2 of 
the Mikir Hills district is still to be 
arrived at”.

I would like to know from him, whe
ther the complications to which he 
referred, are not being aggravated by 
this kind of double game that the 
same personality, who is the Governor 
in both the cases, is playing? This 
area has strategic importance and the 
security of our country is also depen
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dent on it. We know that in this 
area, there are attempts by certain 
anti-Indian forces and separatist 
forces, who always try to foment dis
cord, to bring about clashes between 
different communities. During the 
unfortunate language disturbances in 
Assam in fact some members of the 
ruling party had publicly stated that 
the hand of the CIA was behind it 
and all that kind of thing. I would 
like to know whether he is aware that 
an American organisation which is 
well known, MRA, Moral Re-arma- 
ment, which is also supposed to be 
linked with CIA, hag a very strong 
base in Meghalaya and one of the 
leading Ministers of the Meghalaya 
Government is a full-time member 
and organiser of the MRA. If so, is 
there not a ground for apprehending 
that there is a deliberate conspiracy 
going on to create trouble in this 
border area? May I also remind the 
hon. Minister in this connection with 
your permission that only a month or 
so ago there were complaints voiced 
on the floor of the Assam Assembly 
that a party of officials of the US 
Consulate in Calcutta, led by the 
famous or notorious Mr. Peter Bur
leigh, visited Assam and the Assam 
Government had objected to this. It 
reminded the Centre that on a pre
vious occasion they had told the Centre 
that ouch people should not be per
mitted to visit that area without 
informing the Assam Government in 
advance and yet they have not been 
informed in this case. In view of all 
this, may I know whether the Centre 
is specially alive to the danger of 
these activities in this area and, if so, 
what do they propose to do in order 
to check thiB?

SHRI UMA SHANKAR DIKSHIT: 
So far as the question of Assamese 
language in schools is concerned, the 
matter hag been involved in some 
controversy. Various experiments 
have been made. Regarding the 
question of the language being taught, 
ag suggested by the hon. Member, I 
shall go into the question shortly and 
«ee whether the present agitation is in

any way, directly or indirectly, con
nected with it, or has been aggravated
by it.

Coming to the second question, it 
can hardly be denied that historically 
there ha® been a tendency on the port 
of some of the foreign powers to see 
that the border does not completely 
settle down or get stabilised. There 
have been forces at work. So, con
stant vigilance has been exercised to 
see that those forces do not get the 
upper hand. It is well-known that 
one of the members of the Govern
ment does belong to the MRA.

The other information which the 
hon. Member has given is also not 
denied that whenever a particular 
person belonging to the CIA visits 
some place, there are reports of cer
tain incidents immediately after his 
visit. I am not willing to attribute to 
the person such extraordinary powers 
that a short visit by him would create 
or bring about such extraordinary 
results. So far as the need for vigil
ance, alertness for preventing any 
such activity creating more complica
tions in the border areas is concerned, 
it is fully realised and every possible 
effort is being made to guard against 
such activities.

Regarding the question about the 
common Governor, although the Gov
ernor was the same, he was not acting 
in his own personal capacity. Nor 
was he discharging his special respon
sibility. In one case he acted on the 
advice of the Chief Minister of Assam 
and in the other case he acted on the 
advice of the Chief Minister of Megha
laya.

MR. DEPUTY-SPEAKER: Is this a 
desirable role to be played by the 
Governor in the same area?

SHRI UMA SHANKAR DIKSHIT: 
I cannot express an opinion "before 
going into the matter in detail.

SHRI SHYAMNANDAN MISHRA: 
The Governors are also the agents of 
the President. What was the directive 
given by the Central Government to 
the Governor in this matter?
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SHRI DINESH CHANDRA 
GOSWAMI; I come from an &rea 
which is involved in this. I am 
deeply distressed about it and 1 want 
that the situation should be norma* 
hsed. Taking the last point made by 
the hon. Home Minister, I want to 
draw hi* attention to the fact that the 
position of the Governor has come into 
complete discredit in the entire region 
because of his contradictory state
ments, because a lay man is not sup
posed to know the constitutional pro
vision by which a Governor may make 
a completely contradictory statement 
in different Assemblies. Then, I 
want to know from the hon. Minister, 
firstly, in view of the fact that if this 
type of disputes are allowed to conti
nue, not only would it open a Pan
dora’s box, but it would also give a 
handle to the external and internal 
forces of disruption, what steps do the 
Government propose to take to settle 
this problem.

Then, I have come to know that the 
Government of India have sent some 
reply to the Garo National Council 
regarding their demand. Will he 
kindly tell us the essence or contents 
of that reply?

Then, one of the grievances of the 
Garo people is that while in Megha
laya they are treated as Scheduled 
Tribes under the constitutional pro
vision, in Assam they are treated as 
“other backward classes” even though 
the Assam Government have confer
red all the benefits of the Scheduled 
Tribes to them. Do the Government 
propose to make suitable legislative 
changes and amendments in the Con
stitution to confer the benefits of the 
Scheduled Tribes to these people in 
Assam to remove the constitutional 
anomalies?

SHRI UMA SHANKAR DIKSHIT: 
I am not aware of the text of the 
reply which the hon. Member says 
was issued. So far as the information 
available to me at the moment goes, 
there is no such mention. As far as 
the need for action to stabilise the 
situation is concerned. I am entirely 
in agreement with the hon. Member,

and if he can suggest any special 
measures, we shall consider those 
measures also. At present our posi
tion is that we do not want to encour
age such fissiparous tendencies. We 
want to help both the State Govern
ments not to take measures which 
would create further antagonism, 
either on linguistic or other grounds. 
My own belief is that the present agi
tation is due to same measure of dis
content over the treatment that the 
Garo people might be receiving in 
some area or the other. If these 
grounds of discontent are removed, I 
personally believe that such agitation 
need not continue.

MR. DEPUTY-SPEAKER: The
question was whether you are not 
aware of any reply being sent or no 
reply has been sent?

SHRI UMA SHANKAR DIKSHIT:
I am not aware of it.

MR. DEPUTY-SPEAKER: If you
are not aware, would you kindly look 
into this?

SHRI DINESH CHANDRA 
GOSWAMI; Is he proposing to bring 
about changes in the Constitution to 
confer the benefits of the Scheduled 
Tribes on the Garo people of Assam?

SHRI UMA SHANKAR DIKSHIT: 
We have not taken any decision on it: 
but we will consider.

SHRI SHYAMNANDAN MISHRA: 
How are we to take the statement of 
the hon. Minister seriously that the 
Government does not want the situa
tion to escalate when a memorandum 
submitted to the Prime Minister in 
December 1972 was shoved under the 
carpet and remains unattended to so 
far? Was it due to the fact that the 
Central Government thought that the 
'Government of Meghalaya was trying 
through various devices to divert at
tention of the people from its 
mismanagement and misrule. How
ever, why is it that the Government of 
India has not attended to that memo
randum so long? I am not going into 
the question whether that memorandum 
or that impression is right or wrong- 
In any case is it not the duty cast on
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the Government of India to take ex
peditious steps so that such situations 
do not develop into something serious? 
Do they contemplate having a machi
nery for the settlement of inter-State 
disputes which will go into action im
mediately after the eruption of any 
trouble?

SHRI UMA SHANKAR DIKSHIT: 
When, the decision is taken, all the 
relevant considerations are taken into 
account. The main stand of the Gov
ernment of India is that it does not 
propose to make any changes, so far 
as the question which has been raised 
by the other hon. Member is con
cerned.

SHRI SHYAMNANDAN MISHRA: 
Why did you not take any action on 
the memorandum?

SHRI UMA SHANKAR DIKSHIT: 
If xt is not intended to change that 
policy, no action can be taken except 
to stick to the policy already under
taken.

SHRI SHYAMNANDAN MISHRA: 
My other question remains unanswer
ed.

MR. DEPUTY-SPEAKER: The
main question of Shri Mishra is. whe
ther you have made any assessment, 
or you are going to make any assess
ment, that all these developments are 
the result of the efforts of the Gov
ernment of Meghalaya to divert atten
tion from its own mismanagement of 
the affairs of the State.

SHRI UMA SHANKAR DIKSHIT: 
That is an expression of opinion on 
the action of the Government of 
Meghalaya.

MR. DEPUTY-SPEAKER: Will he 
Icindly make an assessment of that?

SHRI UMA SHANKAR DIKSHIT: 
I am unable to express an opinion on 
their intention.

SHRI VASANT SATHE: Today 
morning there was a report in the 
TPatriot' saying that the Deputy Com
missioner and Superintendent of 
Police of Kamrup District has denied 
the report that aily police force from

Assam was sent or was face to face 
with the police force of Meghalaya, as 
reported yesterday. So, this contra
dicts the earlier report. Sometime 
back there was a report of a demons
tration by some so-called ‘volunteers, 
about 1.500 ‘Garo tribes from the 
border areas of Assam. According to 
the Meghalaya Government report, 
these people had evacuated from the 
Garo Hills to Meghalaya. In that 
demonstration there was firing and 
one person was killed. The dead body 
of that person was not claimed by 
anybody. If the demonstration was 
an uprising of the Garo people living 
in Assam, obviously the dead body 
would have been claimcd by the 
people living in Assam. I want to 
know whether it is not a fact that thfo 
dead body was not claimed? This 
gives suspicion that he was from out
side I want to know to what extent 
is there encouragement, may be as a 
diversionary tactics, from the Megha
laya side?

Coming to the Governor, why 
should the Governor not play a con
ciliatory role and bring about a settle
ment, instead of making contradictory 
statement i in his so-called constitu
tional capacity of being two persons 
in one body? Why should he not do 
it? Why should he not settle it? Why 
should he not allow things to settle 
themselves? Were the Government of 
India informed of these developments? 
What step were taken earlier to 
prevent the eruption of this trouble?

SHRI UMA SHANKAR DIKSHIT: 
In the information and reports that 
are sent by the Governor from time 
to time the developments regarding 
the Garo People’s demands have been 
communicated to the Government. 
The hon. Member s*id that he is sur
prised that the Governor is not able 
to settle the matter. It is not quite 
so easy a matter that the Governor 
has merely to take a decision and 
solve it. It is a complicated matter 
where emotions are involved. So far 
as the factual information which the 
hon. Member has asked for is con
cerned, I require notice.
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SHRI SAMAR GUHA: Belora the
situation takes an ugly turn to the 
extent that the Indian people belong
ing to two States fight each other 
the armed constabulary of the two 
states, are being engaged in such con
flicts) will the Government immediate* 
ly set up a high-power tribunal and 
say that the decision of that high- 
power tribunal will be final in respect 
of such disputed areas?

SHRI UMA SHANKAR DIKSHIT: 
It is not proposed to appoint any Tri
bunal as suggested by the hon. mem
ber, but the Government of India 
will go into this question seriously 
and see to it that the situation is not 
allowed to deteriorate.

SHRI SAMAR GUHA: If you can 
make both the States agree to the 
decision of an impartial tribunal, then 
the matter can be settled. Why do you 
not agree to setting up a tribunal?

SHRI B. K. DASCHOWDHURY: It 
has become very much clear that the 
border dispute between the bounda
ries of Assam and Meghalaya has been 
escalated to such an extent that it 
needs the Government of India’s 
urgent and immediate attention, and 
the hon. Minister hag also said it. I 
would like to know from him whether 
he has any information that relief 
camps in the name of ousted Garo peo
ple of the Assam border have already 
been started within the Meghalaya 
Garo Hills, whether he has also this 
information that, to finance those re
lief camps, the people inside Megha
laya and others also have been pres
surized to donate liberally by the 
Meghalaya Government, whether he 
has also this information that, in the 
name of disturbances, political and 
otherwise, and also language 
disturbances, within the border 
region erf Assam, Meghalaya Gov
ernment has instigated some of 
of the people to come over, knowing 
full well that these matters should 
be dealt with by the Government of 
Assam. In view of all these, mav 1 
know whether the hon. Minister will 
set up a Committee of inquity to go 
into aH the details, whether the claims 
made by the Meghalaya Government

for several areas are justified or these 
are simply to cover up the defects and 
defaults of the Government of 
Meghalaya, whether in league with 
CIA or MRA. I want to know whether 
a committee of inquiry will be set 
up and asked to submit its report as 
early as possible.

SHRI UMA SHANKAR DIKSHIT: 
Not a Committee, but we would like 
to hold an inquiry to find out the 
facts to enable us to take suitable 
action.

SHRI B. K. DASCHOWDHURY: 
What about relief camps started by 
the Garo National Council?

SHRI UMA SHANKAR DIKSHIT: 
I am not aware of it.

SHRI BIREN DUTTA: May I know 
what prevents the Government of 
India from including the Garo peo
ple in the list of Scheduled Tribes?

SHRI UMA SHANKAR DIKSHIT: 
It has to be considered. We have not 
gone into that.

SHRI BIREN DUTTA: May I know 
from the hon. Minister whether the 
Meghalaya Government has brought 
to the notice of the Central Govern
ment the existence of any border dis
pute, and if so, what are the areas of 
dispute; and also whether the contra
dictory role that has been played by 
the Government, instead of creating 
a congenial atmosphere for settling the 
matter between the two Governments 
has created, more complications; and 
in view of Central Government being 
informed of the day-to-day develop
ments by the Governor, what advice 
has been given by the Central Gov
ernment to the Governor about the 
role to be played in settling the mat
ter?

SHRI UMA SHANKAR DIKSHIT:
I have aleady stated that the two 
Governments have not taken up this 
matter with us. No demand or 
counter-demand has been made. As 
I have stated, the Garo National 
Zonal Council has raised this issue and 
a certain agitatidft has come up. I 
have! already mad* the position of the
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Government of India clear in this 
matter.

SHRI TAKUN GOGOI; What advice 
has the Central Government given to 
the Governor about the role to be 
played in settling the matter?

MR. DEPUTY-SPEAKER: We have 
taken half an hour for this question. 
We should not take more than this. 
Members have asked many pointed, 
relevant and legitimate questions and 
the Minister has stated many times 
that he would require notice. He also 
said—it is on record—that he would 
hold an inquiry into all these matters. 
I hope the! inquiry he will hold will 
go into all the questions the Members 
have asked and it is advisable that 
the report comes before the House 
after that inquiry.

SHRI INDRAJIT GUPTA: It should 
come before the end of the session.

MR. DEPUTY-SPEAKER: As quick
ly as possible, because things are 
building up in that area. These may 
be straws before the tornado. We 
should not take them lightly.

SHRI INDRAJIT GUPTA: In that 
case, the Governor should be changed 
in die meantime.

MR. DEPUTY-SPEAKER: Every
thing that has been raised will be in
quired into .

SHRI INDRAJIT GUPTA: He is 
adding fuel to the fire'.

MR. DEPUTY-SPEAKER: Shri
Burman.

SHRI B. K. DASCHOWDHURY 
rose.

MR. DEPUTY-SPEAKER: I have 
called the next question.

Shri Burman—absent
Shrimati Savitri Shyara.

Telecommunication training centres 
in the Country

*713. SHRIMATI SAVITRI 
SHYAM:

SHRI ARVIND M. PATEL:
Will the Minister of COMMUNI

CATIONS be pleased to state:

(a) whether Government have set 
up Telecomunication Training Centres 
in the country;

(b) if so, the number pf the persons
authorised to receive training at the 
Centres; and j

(c) whether such a Centre would 
be set up in Uttar Pradesh?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(PROF. SHER SINGH): (a) Yes, Sir.

(b) 38 centres with a maximum 
capacity to train about 13.,000 persons 
per annum.

(c) A Circle Telecom. Training Cen
tre at Lucknow, a District Training 
Centre at Kanpur and a Regional 
Telecom. Training Centre at Meerut 
are already functioning.
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